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Delhi. 

2. 	The pcal 3cretary, Aviatijri Research Centre, at 
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3, 	The Deputy Director, Aiai3n aearch Centre, Charbatia, 

DiQt. .-Ci tack. 
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RDE a 

SHI B.i!..XM VICE-CHAIRMAN ,  

3hri knarondra Pattnaik, a disengaged helper of 

erstwhile Car ?roject under Aviation Aesearch CentLe (ARC in 

short), Charbatia,has filed this O.k. under Section 19 of th 

Administrative rrihunal Act, i95 with a prayer to issue 

direction to the 	pondents to absorb him in suitable post 

in pursuance to the order of the High Cirt of Orissa passed 

inO.J.C. No. 1495/99 and to fx up his seniority after his 

e ngaeme nt. 

This application is arising out of the decision 

dated 21. .11 .23g0, passed in Writ petition referred to above. 

In the noriai course, the applicant should have aproach the 

HOn'ble High Court for redressal of his grievance. It is not 

for this Tribunal to ensure xucution of the order pasd by 

the Hon'hle High Court. In the circj.mstanceu, we shoid have 

dispose of this D.A. with the orer that the applicant should 

agitate the nater sf ore the apropriate forum under the law 

availEble to him. Howe'er, having reard to the plight of the 

applicant, 'e do not want to put him into 	 It. was 

for his 1. Counsel to have helped him to find out apprDriate 

remedy. 13e that as it may, i,%e will quickly go through his  
apprr ja e 

grievance and iosueLdiLection  to the espondents. 

The H3n',le High Court while disposing of the 

Writ Petition, D.J.C. No, 1 495/99 had ordered that the 

petitionurin ti- -it Nrit Petition if they were otherwise found 
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suitable with due weichta'e to their experience, the' Oul 

be absorbed against vacant post available with them and the 

same benefit to he extended to "other cas..ial labourers in 

the orqanization". The Respondent orçanization had delayed 

trie implementation of this orcer which resulted in filing an 

Original Criminal Miscellaneous Case by the applicants in the 

Wcit Petition, '!isc. Case No. 173/02 which was disposed of by 

the Hon'ble High Court on 23.2.04 as foil. ows 

"We dispose of this aplication by directing the 

op.)ooite parties, to consider the cases of the 

petitioners for appointment and appoint the petitioner 

to any roup-D post as available now and for future 

vacancies, keeping in VICW the observation of this 

Cour........within a period of three months from the 

date o f c:ommjnication of this order," 

4. It isLadmicted fact thut the petitioner was not a 

party before the Hon'ble high Court either in the Writ Petition 
I 

or in the Original Criminal Misc. Case, By fil.inq this 3., 

he has pointed out that althoughhe 	• not party to the Writ 

Petition, the Hon'ble high Court while granting total relief 

to the petitioners had also djrectad the Res, ondents to absorb 

other casual labourers in the orcanization who were not party 

to the Writ Petition. Therefore, the plea of the Res.ioflclnt 

Department that the applicant,having not been paxty in the 

Writ POtitiOn, wCS not entitled to the benefit of the dciio 

of the High Court is erroneous. 

S. We have heard the Ld. Counsel for the applicant 

as 	ll a S 	the id. A&Utional .itanding Counsel and have 

tl- 
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iuzed tb r 	rds olced h/or •s. 

5. Hing perused the order of the Hon' ie High Court, 

we he no '.oubt that. the order Df the nigh Cot covered 

311 the casual labourers -,ehj have been disengaged '35 casual 

workers. in other words, the udgeraenL of the High Court w 

in-rem, and, therefore, the benefit of LegularizatJ.on can not. 

he denied to the applicant who was also undisputedly one of 

the £ trenched labourers of the Car ProJect. 

7. We, therefore, direct the applicant to file a 

representation before the Respondents that, they are also 

entitled under law to the benefit of the order of the High 

Court in the Writ Petition referred to above and tht his case 

for regularization shotld be Considered as they have done for 

the petitioners who had appaard before the High Court. We 

also ehort the iespondents to exaraino the merit of the 

representaLLon of the applicant as and when the sate is placed 

before them in oroper perspecUve and steer clear 	un- 

necessary litigation. 

9 • With the above direction and observation this 

D.A. is disposed of. No costs, 

MOROMORAITTZ 
MM3CR (jUDI(_7IAL) 
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